
      

 

     

        

      

        

    

       

  

           

     

   

 
       

             

            

    

            

          

            

         

              

           

            

            

          

            

             

           

          

           



            

          

          

             

           

         

             

              

           

            

              

        

           

            

           

           

          

         

          

              

            

            

           

           

             

          

          

           

            

          

          

             



to consolidate the reduced issued, subscribed and paid-up Equity share capita.l of

Rs.1,17,210/- consisting ol l,l7,2|,OOO Equity Shares of Rs. l/- each, by

increasing the face va-lue of Equity Shares from Rs. 0.ol/- each to Rs. 1o/- each

so that every 10OO equity shajes of the leduced face value ofRs.l/- each are

consolidated and ledesigned into Rs.1,17,21o/- consisting of 1 I,721 Equity Shares

$/ith face va.lue of Rs. l0/- each provided that no member shall be entitled to a

fraction of a share. The shareholders who are pa-rt to such reduction and

consolidation shall be those whose names appear in the register ofmembers of the

Company on a proportionate basis, as on 31st March 2016.

6. Counsel appearing on behaffof the Petitioner Company states further submit that

the Petitioner has complied with all the statutory requirements as per the

directions of the Tribuna.l and they have filed necessary Affidavit of compliance in

the Tribuna-I. Moleove!, the Petitioner Company also undertakes to comply wit}I

statutory requirements, if any under the Companies Act, 2013 a-nd the Rules made

thereunder, as maybe applicable.

7. Since tlle requisite statutory procedure has been fulfllled, the Company Scheme

Petition is made absolute in terms of the player clauses I and 3 of the Petition.

8. The minutes set forth in the schedule hereto be and is hereby approved.

9. Petiiloner to publish the notices about registration of order ajtd minutes of

rcduction by the Concerned Registrar of Companies, Maharashtra in two

newspapers namely i.e. 'Free Press Journal'in English Ianguage and translation

thereof in 'Navshakti', in Ma-rathi language both having cilculation in Mumbai

within 30 days of registration.

10. All concerned regulatory authorities to act on certified copy of the order duly

certifred by the Deputy Director, National Company Law Tribunal.

ForE of Mlnutes

"The EquitA Share Capital of Hdmilton Writing kLstruments Priuate Limited,
the Petitioner CompanA is henceforth Rs.1,17,210 (Rupees One Lahh
Seuenteen Tl@usand Tuo Hundred Ten oftly) diuided into 11,72j (Eleuen
Thousand. Seuen HunLred Tbentg Ofte) WitA Shares of Rs. 10/- each.
reduced. from Rs. 11,72,10,000/ - (Rupees Eleuen Crore SeuentA Tuo Lakh
Ten Thousand o\ly) diuided irlto 1,17,21,000 (One Crore Seuenteen Ldkh
Twenty one Thousand)EquitA Shares ofRs. 1O/- each.

B.S.V. Prakash Kuman Member (J)V. Nallasenapathy, Member (T)
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